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Estate Office.
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{3y Advocate: Sh., S.M.ArifT for Resp. MNo.i & 2
8h. B.K.Berera for Resp. fo.3!

DR DE R (ORAL)

Applicant occupying quarter MNo.14/808, Lodht Colony has
iled this 0OA seeking a direction tc the respondents to
rogularise the same 1n favour of the applircant from the date

o submission of application.

The facls 1n brief are that the appticant’'s Father who was
& 50 f1n Goevi. service was allotied the quarter in guestion.
Acpticant  has  started Jiving with Hés father and 18 not
¢-awing HRA since 18986. Unfoftunate(y his fther expired con
20.2.200%1. Applicant thereafter applied for regularisation of

Glarter which was allotted to his father.

Respeondents are contesting the OA. Respondents submitted

that applicant i{s occupying the guarter in gueslion but on the




oy

o allotment  of

=c  one type below

L 21 : \

jate of death of his father

when applicant

s

applied for
of

redularisation that quarter his basic pay was Rs.5500/-.
‘herefeocre the applicant was eiigiblte for atioctment only of
Iype—-1t quarter as the basic pay required fer Type-ilt was
ainimum Rs . 5500/-—.

b Respondents further submitted that as per rules and
~egulations, a sanction for Type-il guarter was accordingly
.551le o33! 18.9.2002 buti the applicant requested for
cegularisation  of fhe same quarter to the Hon'ble Minister.
‘he ¢case of the appticant was examined and not fFound
acceptable as the case is not covered under the rules and
wcoordingly |

reply was i1ssued with the approval of the Hon 'ble

Hinister of Urbanh Developiment.

Counsel 7or applicant has referred to a judgment delivered
ny Henbie High Court where the pay of the applicant is to be
‘alien .on  the date of death of the father of the applicant.
icn ble High Court in a similar case has observed that the
elevant date wouid be the date on which the father of the

wWwplicant has died which was the date on which cause of actiocn

as arisen for regularisation of quarter in name of respondent
ey 2~

LA N

in this case since the father of the applicant had expired
o 28 02,2001, the crucial date weould be as' on, 28 .2.2001.
‘here 13 no doubt that on tﬁe sald date applicant was eligible
ier type of quarter which the applicant was

cocupying.
owever, the respondenis pleaded that as per Annexure R-2, lhe

M issued Dy the depariment the dependent would be =ligibte

type of quarter cne beiow his entitlement,
quarter was offerred to the applicant but




res

-

)

iearned counsel For applicant has referred to a subseguent
sfiice memo issued by the Govt. of India dated 20.5.39 which
nalzes a provisicon for regularisation or allotment of ailternate

accommodat ion in the name of eligible ward/spouse in the event

sf retirement/death of the allottee. 1t says that as per the
gxisting insturctions accommodaticn one tvpe below the
sntitlement of the applicant is regularised/allotted to
vard/spouse, on payment of normal licence fee. in the event of

~etirement/death of the allottee.

i. However; keeping in view the hardship and disfeocation:
seing faced by the family of the allottee it has now been
decided with the approval of the competent authority that
antitled tvpe of accommodation will be regularised/allotted to
ward/spouse in the event of death/retirement of the aliottee.
singe  lthere is no dispute that the applicant 15 a ward of
deceased employee and he is entitlied to the type of

L)

accommodation which his father was occupylind, appticant is

sligibte fo allotment/regularisation of the same.
2. Acceordingly, the OA is allowed. Respondents are directed

to  regularise the accommodat ion in questicn in the name of

applicant.

({ ULD)P STMGH
Member (J)



